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ACENTRAL ADFINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

00 AeND, 2371/96 -
Hon'ble Shri RoK.Phooja, Mambsr(A) | ooy
New Dalhi, thias 7th day of Novembsr, 1996
Smt. Renju Chauhen
Staff Nurse
Lok Naysk Hespital ,
New Dalhi - 110 002, ooo Applicant
(By Shri R,L.Sethi, Advecats)

Vg,

Govt, of National Capital Territory of Dslhi
through :

i) The Joint Secretary(Medical)
faulana Azag Medical College
NEW DELHI ~ 110. 002,

11) The Redical Super intendant, _
L.N, JoHoppital, Dalhi = 110 002, oso Respondants

SpER(Ora))
The applicent is employed as Staff Nurse in the
Lok Nayak Hospital, She claims that she @as staying with

her father in-law ‘X}S‘J wes also working as Choukidar in the

same hospital, Her Pather-in.law died on 28,8,1995, The

applicant filed a representation on 4.4, 1936 before

Respondent No,1 far regularisation of the quartsr allotted

to her fathep=inelew in her name, The applicant submits
that though this representatimﬂfiled as far as back on 4,4,96,

no decision, whatsoswver, has besen taken thereon so far,

-2, ., I have heerd the leamed counsel, Since the representation

is pending, the GA is disposed of with the direction to
respmdévt No.1 to cm_eidsr the representation, A1 of the
applicent within two months from todaey and to pass a spesking order

therson, Tili such en order is pasgsed, Respoendsnt No,{ and 2
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are also directsd to maintain the statuseguo
in respect of the premises undg: consideration, This
wili howewsr, widi not deper the respondents from
cherging damage rent as per rules dependi.ng'm the

disposal of the representaticn,

2. OA i3 dispcsed of with the above directione,

Dated, the 7th November, 1996,




